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MR. CHAIRMAN: Now we shall take up item No.50 - further consideration of the motion moved by Dr. Raghuvansh

Prasad Singh on 25" February, 2000. Dr. Singh's speech was unfinished. He had taken only three minutes. He can
continue his speech now.
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, there is no Minister from the Law Ministry or the Home Ministry
present here. What kind of respect is being given to the debate? It may be a Private Member's Bill. But it is a very
important debate. There is nobody present here from the Home Ministry or Law Ministry.

MR. CHAIRMAN : The hon. Minister of Home Affairs has taken permission from the hon. Speaker.

SHRI PRIYA RANJAN DASMUNSI : But there are three Ministers in the Home Ministry — two Ministers of State also.
MR. CHAIRMAN : A Cabinet Minister, Shri Jual Oramis here. The hon. Minister of Parliamentary Affairs is coming.
Hon. Member, Dr. Raghuvansh Prasad Singh may continue.
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SHRI VAIKO (SIVAKASI): By whom the polls were rigged? Is it by the Congress? | do not know.
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SHRI VAIKO : Who was got elected by rigging the poll? | want to know from the hon. Member.
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SHRI VAIKO : Do you mean that it should be without the consent of the State Government? You are in power now
in your State and you may again capture power. Do you mean that paramilitary forces should be deployed without
the consent of the State Government?

DR. RAGHUVANSH PRASAD SINGH : No. There is no need for consent. At present, by pick and choose method,
some booths are declared as most sensitive that means, they will deploy paramilitary forces. Some booths are
abandoned, without chowkidars and without police. It is left to God. M w vis R, #1¢ fomsfen snfther &1 fhet v T,
I DER I o, TFET D A Y, BIE <@ arel 78l 8l

By pick and choose method, discrimination is made; partiality is being shown. It is according to the Returning Officer
decided that some booths are declared as sensitive. Then, some petition will be filed against him and thus, there
will be unnecessary controversy between the parties and the candidates.

Every booth should be declared as sensitive and paramilitary forces should be deployed, equally in all booths
without any partiality. By this way, a fair and a peaceful poll can be held.
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SHRI VAIKO : You have made a valuable contribution to this. There is an accusation that in Bihar, your party is also
indulging in rigging.

DR. RAGHUVANSH PRASAD SINGH : | am demanding that para-military forces should be deployed. Shri L.K.
Advani is in-charge of the CRPF; he is in-charge of the RAF and he is in-charge of the Border Security Force.
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REPRESENTATION OF THE PEOPLE (AMENDMENT) BILL-contd.
(Insertion of newsections 26A and 26B)

SHRIPRIYA RANJAN DASMUNSI (RAIGANJ): Before | begin my speech, | would like to draw your attention to the established
practice and tradition of this House. Whenever Private Members' Bills are discussed, with all honour to the House, the Minister
concerned remains present to reply to the debate. | came to this House for the first time in 1971. | remember, when Shri Madhu
Limaye or Shri Namboodripad used to speak on the Private Members' Bills, no less than Babu Jagjivan Ram or Shri Y.B.Chavan
used to remain present in the House. That was the tradition.

Today, | do not know which Minister is going to reply to this debate; whether the Law Minister or the Home Minister. Who is the
competent representative of the Ministry here to understand the points and reply them. Is this the way to violate the established
tradition of the House? | am very sorry to say that even the Minister of Parliamentary Affairs is not present here when such an important
Bill is being discussed in the House. This is my feeling. | hope you will take care of this matter. Members who are representing the
Treasury Benches here, please talk to me. When the Prime Minister will be okay, | will personally talk to him regarding this matter. He
is the Leader of the House. This is not the way to treat the Private Members' day by the Treasury Benches.

Chairman, Sir, the discussion initiated by Shri Raghuvansh Prasad Singh in the House concerns all the Members of the House cutting
across the party lines. | am saying it because this Bill, if itis accepted by the Government, shall further strengthen the cause and the
root of democracy and elections in this country. Besides the scope of the Bill, there are a few areas which require to be examined in-
depth by the Law Ministry, Election Commission and the Government as a whole.

Here lies the basic problem. Who is our Returning Officer, the District Magistrate, the Collector. He represents the particular State
cadre to which he belongs. It is the practical and moral obligation and loyalty besides the requirement of the Constitution that the SP or
the Collector of a district, cutting across party lines, to whichever party in power in that State. Whatever the Election Commission may
say, the Collector and the SP have to listen to his State bosses of the day. Therefore, in the name of free and fare elections the first
obstacle is, during the period of election to keep the State cadre in his own position to conduct the election. The District Magistrate
has two or three ADMs these days to look after law and order, development etc. My first suggestion is that the day election notification
is issued, a person of the cadre of the District Collector, should not be handed over the election process of that constituency. A
different State cadre of equivalent rank shall take care of that and the Additional DM shall take care of the other activities fill electionis
over to ensure some check.

This is to ensure some fairness. Similarly, the Additional Superintendent of Police can take care of law and order
and the Superintendent of Police, who must be of different State cadre, should look into the election administration
till the date of the election. | am saying this from my personal experience.

Sir, | came in this august House in 1971. | could not come to the House three times. On the first occasion, | lost
election by 1100 votes; second time by 2800 votes, and third time by 4000 votes because | was fighting elections
from the State of West Bengal. | say it today to show how elections are conducted there. On the day of election if
someone visits West Bengal, he will understand the method and mechanism of conducting elections. In 1989, the
election was over and the counting was in progress. In the mid-night, suddenly a decision was taken that the
electric lights should be put off, counting tables should be bundled and the storm troopers should enter. | being one
of the candidates, cried before the Superintendent of Police. | asked him to give me escort. Even the candidates
were not allowed to enter the hall. They were asked to stay outside. The counting was completed and the result



was declared. Till mid-night | was leading by 35,000 votes. After that, within one hour, the result was announced
and | lost by 1100 votes. It was in 1989. | know the election petition will take a lot of time in the court. The
Superintendent of Police said that he cannot help me. My personal security was withdrawn. | stayed out alone.

In 1991, the election was over. On the day of counting | got a message in the mid-night that Shri Rajiv Gandhi had

been assassinated. | remember on 22" May the counting was stopped throughout the country. There were some
complaints by MLAs that there are irregularities in the election. After one month, the Election Commission gave a
decision that since the scheduled counting is postponed, repolling would be done in 34 booths. | cried before the
Election Commission and told him that if you hold this by-election now in 34 booths, the whole State machinery will
be poured in. The Election Commission declared repolling in 34 polling booths. | was a candidate from Howrah
constituency. The Chief Secretary threatened through a public statement, he cannot ensure faimess of elections,
and that the candidates will now face the music. It is on record. | sent those documents to the then Election
Commissioner, Shri T.N. Seshan. The District Magistrate told me that he cannot help me. The Superintendent of
Police told me that he cannot do anything. On the day of the election at 8 o'clock in the morning, polling agents
were withdrawn and they were beaten at gun point. The Presiding Officer was shivering. | was confined in one
booth at gun point for two and a half hours in the city of Howrah. When | rushed to the then DIG, Shri Partho
Bhattacharya, he said that he is helpless. He asked me to complain to the Observer of Election Commission. The
Observer was in the Control Room. But nobody was lifting the phone there. All the Polling Booths were without
Police Officers. It was a mafia raj for two and a half hours. | was made to lose by 2200 votes while | was leading all
through. Can you imagine that a candidate was made to lose after one month? In those 34 booths, around 29,000
votes were polled and | got only 1,800. This was the result. It was published in all the newspapers. It was again
done through mechanism. In 1998, | was fighting elections from a rural constituency. | was told that you cannot
enter into a block without the gunman. | was not accompanied by a gunman. I took along with me only one Police
Officer. The Police Officer said that he cannot save my life now. He advised me to go back home. The booths were
surrounded by people. The polling agents were beaten and again | could not come to Lok Sabha. | lost the election
by 3800 to 4000 votes.

In respect of police personnel, the rule in our State is that they cannot exercise their franchise in polling booths;
they have to vote through postal ballots. A police official has to stamp his ballot paper in the presence of a
nominated representative of a particular Police Union loyal to a particular political party. They have to stamp it one
after the other and that would be placed in a counting booth. | myself, Mamata and others cried before the Election
Commission against this practice. But no relief was given.

There is criminalisation of politics and politicisation of bureaucracy. There is also the influence of official money
power. What is the meaning of the influence of official money power? | can give another example. Take for instance
elections in rural areas. There are BPL cardholders. Forty-eight hours before the polling, the BPL cards are
collected. The poor people will be told that these cards are in the official custody; they should first ensure that they
voted for a particular party; they will see the results and then only the poor people will get back their BPL cards and
get their ration. A few of us tried to resist it with all the risk in the districts of Burdwan, Bankura, Purulia and
Hooghly. This is another exploitation.

There is the misuse of another official machinery. The poorest of the poor in villages get some work once in a week
through the Panchayat system. The Panchayat authorities of a particular political party will tell them that their
muster roll is kept in abeyance, they have to first ensure that they listen to the authorities on the day of the poll and
then only their names will be taken back in the muster roll. What will the poor people do? They have no other option
but to obey the authorities.

Forget about fair elections after 10 a.m. in the rural areas of West Bengal. Can any political party other than the
party in power claim that they keep their polling agents up to the lunch time except in the city of Calcutta? They
cannot. Our main fear in West Bengal is not to get votes; it is how to send those who are sitting in the polling booth
back to their mothers safely after 5 o'clock. It is very difficult. This is the condition in which we are facing elections.

Therefore, | fully support Dr. Raghuvansh Prasad Singh's Bill. Unless a paramilitary contingent under the control of
the cadre of some other State is placed in position as a compulsory measure, you will have to forget the fairness of
elections.

In the last Lok Sabha elections through which | came to this House, there was only one incident of police firing in
the whole State. It was in my constituency, to protect my life. | went to a booth called Puvargu located near the
border of Bihar. When | went there, women on the road told me “please protect us, we can bless you, but we cannot
vote for you'. | asked why. They said the booth was captured by the local goons. | went to the booth desperately on
my own. | had my PSO with me. | found the local MLA and the local goons were taking their bread and tea near the
booth and the Presiding Officer was crying. | asked him what was happening. He said, out of 680 votes, 300 votes
were already polled without any queue. One of the goons takes his bread and his cup of tea, comes to the booth,



sees the list, picks up a name and claims that the name is his, takes a ballot paper and stamps it. Then comes
another and this goes on. | resisted it. The Presiding Officer said, "Sir, | am afraid, there is danger for your life. You
better leave this place immediately. You may win in other booths. Please do not try this booth.' | insisted that | would
stay there itself. Then they put the gun on my head. My PSO tried to retaliate, but | stopped him and asked him to
keep quiet. Then the courageous Presiding Officer ordered the only police constable posted there to release the
fire immediately because otherwise the crowd would not keep quiet. They released the fire. Being a candidate, |
had to run half a kilometre with my PSO. They were chasing me. After two hours the police came and there were
four rounds of firing. This is how we face elections.

Therefore, there should be paramilitary support not only for the Presiding Officers and the polling agents, but also
to the poorest of the poor to ensure the confidence of the voters in rural areas. During the election campaigning, |
talked many things like secularism, communalism, unity and integrity of the country, etc. At the end of an election
meeting, the poorest of the poor told me “we will vote for you, but please ensure that we will get back our ration
cards because those are seized.'

17.00 hrs.

Can you imagine that they did not ask for any road or drinking water or anything like that? They only told that it
should be ensured that their ration cards should be with them. This is their plight. | have been crying hoarse before
the Election Commission and everybody. In and around Calcutta, this does not happen because the electronic
media is very alert and there are police personnel present. But this is what happens in the villages. | fully support
this Bill, and come what may, this practice should be followed in the State. | am not taking the name of any party. |
am glad that Dr. Raghuvansh Prasad Singh is safe today. The time has come that we should all think together. At
one point of time, somebody used to make use of anti-social elements during the day of elections. It is true. Now,
those anti-social elements want to come to the House and they have started coming to the respective Assemblies.
At some point of time, money power used to say, "l will take care of you and your victory and you look after my
pocket and licence." Now they say, " We have got enough in our pockets and licences, we want to come to the
House." This is how the whole trend of democracy got vitiated.

Therefore, | think the Bill which come up in this House is to ensure democracy not for particular areas of Bihar but
for the entire country.

| would tell you only one interesting thing that happened. | had been on a padha yatra after the demolition of the
Babri Masjid. | walked 1400 kilometres in Bengal for two months. | walked from morning till evening and | was
appealing to the people to maintain amity. During that period, | had been to one village in Bankura. The villagers
there told me that they wanted to meet Shrimati Indira Gandhi regarding a rural development programme or
something like that. They took the name of Shrimati Indira Gandhi and told like that. | shed my tears. They did not
know that Shrimati Indira Gandhi was dead. | told this to Shri Jyoti Basu also. They know only about their own
village. They only know that they have to do their job and at the end of the day, they get some ration. And then, |
found that the school building of these poor people was burnt because there was polling in that school building and
due to that polling, one particular political party secured victory and since poor people went and voted in that school
building, that was burnt. Till today, it has not been built. In another village of Howrah, which Shri Sontosh Mohan
Dev also is aware of, they had voted for 'hand' symbol during a panchayat election and when the votes were
counted and the result was declared , they found that a majority of them had voted for 'hand' symbol. For this
reason, the hands of 16 village leaders were chopped off. Their hands were simply chopped off! And the police did
not take cognisance of it. People have been punished for saluting democracy.

Therefore, | fully endorse this Bill and the manner in which it has come up. | feel that the Government should
actively think over the solemn promise which it gave in their election manifesto and in the President's address. |
take this opportunity, while speaking on this Private Members' Bill, to request them to bring an aggressive Electoral
Reforms Act, aggressive mechanism to ensure franchise of everybody, whichever be the party or the State he may
belong to. Otherwise, the way the Mafia raj and the misuse of finance and State power are going on, the situation
will worsen.

When | talked to the Collector of my district, he said that his promotion to Secretary depends on the Chief Minister.
Up to the election, he will be his candidate and he would know what is election law. He further said, "After all, | am
from the State cadre. My whole career depends on the State. Therefore, if | am the DM of a district and on the day
of the notification of the election, if | am shifted to Patna and if you bring the DM of Patna to my place, then he will
be too fair because his credentials will be maintained by the Patna Secretariat and not by the Bengal Secretariat
and my credentials will be maintained by the Bengal Secretariat and not by the Patna Secretariat. It is because |
cannot be working fearlessly here whereas he can work without fear here." So, this is the basic point.

Therefore, with these words, | conclude and request the Government to consider this Private Member's Bill very



seriously and take action immediately.
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SHRI VAIKO (SIVAKASI): Mr. Chairman Sir, a very interesting debate is taking place in this House. | have to
congratulate Shri Raghuvansh Prasad Singh for bringing this Bill for debate and discussion in this august House.

In the Statement of Objects and Reasons he has very categorically indicated that during the elections to the Lok
Sabha and State Assemblies, the Presiding Officers and Polling Officers are threatened and intimidated, booths are
captured, voters are kept away at gun point and not allowed to exercise their franchise, particularly the people
belonging to the weaker sections. They are totally prevented even from entering the vicinity of the polling stations.
Therefore, he has stated the elections will remain a farce, unless the evils of booth capturing, intimidation of
Presiding Officers and deprivation of weaker sections from exercising their franchise are eliminated and curbed.

Mr. Chairman Sir, the other day, when | participated in the debate on the Motion of Thanks to President's Address |
stated that with a sense of pride and jubilation as a citizen of this great democracy, | stated, ‘'we could raise our
heads in pride and honour when we walk in the street of any Capital of the world claiming that | belong to a country
where the democracy has been successful for five decades in spite of facing so many challenges.' But Sir, when we
claim that we are a democracy, of course, of all the democracies, our functioning democracy excels well than any
other democracy, particularly in Asia and more particularly when it is compared with our neighbouring country,
where democracy has been totally annihilated, | feel ashamed at the same time that the citizens of this country are
not allowed to exercise their franchise in the polling booths.

Sir, the founders of the Constitution, the great thinkers, like Dr. Babasaheb Ambedkar and other legal luminaries,
when framed the Constitution guaranteed basic rights to the citizens of this country. There is a chapter on
Fundamental Rights. The Fundamental Rights are guaranteed, but if a citizen of this country, a poor man belonging
to the weaker section could not exercise his franchise in the polling booth then it is nothing but hypocrisy to speak
about the Fundamental Rights. | do not want to cast any aspersions on any political party.

As a loud thinker, the mover of the Bill, Shri Raghuvansh Prasad Singh, has highlighted many aspects. When we
take into account how the elections are held in most of the States and when we read how many people voted and
participated in the elections, it is not more than 50 per cent to 60 per cent. Of late, | observed that it was not more
than 35 per cent to 40 per cent. But even in this case, suppose if 40 per cent votes are polled, then the total
number of votes polled is four lakhs out of ten lakh votes and if ten candidates from different parties contested, then
how many votes one secures?

We are speaking about democracy. Most of the Members belong to different political parties. How much franchise
are we getting? It may be 10 per cent or 12 per cent or 15 per cent because the total votes are divided between ten
political parties. A person with ten per cent vote could be elected to the Lok Sabha or to the State Legislature. The
system is like that because we have made a carbon copy of the British Constitution, that is the Government of India
Act, 1935. The systemin US is different. Their electoral system is different. The systemin France is totally different.
But, here first comes first. In a race, who crosses the victory post first, he is the victor. Likewise, we practise the
same system. Out of thirty candidates, a candidate who gets more than the number of votes got by the other 29
candidates, is declared elected. This is the system that we are having here.

Sir, with one stroke of pen, we got franchise for all men and women here. We are happy about that. When | said we
carbon copied the Government of India, 1935 Act, the Anglo-Saxon model, in the U.K., they fought for decades, for
many years to get franchise. Today, | am happy that we are for 33 per cent reservation for women. | am for that and
| am committed to that. But, Sir, in the U.K., they have had to fight to get franchise for years. In the year 1860,
women in the U.K. started an agitation. They wanted franchise. At that time, there was no franchise for them. In
1866, they had a big meeting at Hide Park in London. They wanted to meet the Prime Minister of Britain. Mr. Asquit
was the Prime Minister at that time but the Women's Organisation was not given the permission to meet the Prime



Minister at his residence. They tried their level best but they could not get an appointment with the Prime Minister.
Then, what had happened? It is very interesting. The lady champion of franchise, Ms. Emily Bankers, was chosen
as the leader of the Organisation, which was agitating to get franchise. She went to the Head Post Office in
London. She went to the Parcel Branch and said, '| want to send a parcel to the Prime Minister of this country, who
is staying in 10 Downing Street.'" Then, the man who was sitting in the Head Post Office asked, "Where is the
parcel?' She replied, 'The parcel is ready. Would you send the parcel immediately?' Then, the man said, "Okay, we
will send the parcel.' After that, Ms. Emily Bankers said, ‘| am the parcel." The man got flabbergasted and said,
"What are you telling?' She asked, “You kindly show me the rules and the Post Office Act as to what type of parcels
only could be sent. Is there any ban?' The fellow consulted other legal pandits. The Act was silent about this. Then,
they had no other go. Then, a tag was put on her wrist, addressed to Mr. Asquit, Prime Minister, 10 Downing Street.
Then, one man from the Central Post Office took this lady to the Prime Minister. There, the Secretary to the Prime
Minister said, "What is this? A human parcel has come to the Prime Minister.'! Then, the matter was taken to the
Prime Minister. After that, the Prime Minster gave the audience--this is history--to her for 45 minutes. Likewise, they
fought for many years. Again in the year 1910, there was a big agitation throughout London. Then, the World War
broke in the year 1914. After four years, that is in 1918, for the first time, franchise was given to women in the U.K.
That also, those who were above thirty years were given franchise. After ten years, in 1928, those who were above
21 years were given franchise.

Why | am telling this is because, to exercise the franchise, is a Fundamental Right. Dr. Raghuvans Prasad Singh
was narrating here as to what was happening in the State of Bihar. | shudder to hear what Shri Priya Ranjan
Dasmunsi narrated namely, in every election — in 1989, 1991 and again in 1998 — how he was intimidated; how he
was chased by the gunmen; how the rigging took place; and how he was defeated.

| do remember in the year 1971 when Shri Siddhartha Shankar Ray was there, the present Chief Minister of West
Bengal, Shri Jyoti Basu, made a statement that by 12 o'clock he will quit the election scenario. They cannot enter
many of the polling booths. Even in the constituency from where he contested, he said that terror was here. The
booths were totally rigged and captured. We do not have any say in this matter. So, we are guitting the election
scenario.

Now, when Shri Priya Ranjan Dasmunsi was narrating all those things, it was really paining me. Then, | thought that
students had outsmarted their teachers. | did not know what he was telling. The same practice is there. That system
is there. The party in power is doing all these things. All the booths will be totally captured. Rigging will be there.
They have to decide who is the victor, not the people. In some parts of the country, particularly in Bihar, after the
fall of the dusk, some people - | do not want to name any of the political parties because most of the political parties
play a rolea€"will have a meeting in a village. They will say that this particular caste is allotted 80 votes, so and so
is allotted 70 votes; so and so is allotted 100 votes; and so and so is allotted 120 votes. Tomorrow, this much
number of votes will be polled. The next day when the election process commences, three or four young men will
go there and they will ask the Presiding Officer. So, as has been decided the previous night, three or four people
will cast the votes. They will take the ballot papers and votes will be distributed according to the formula arrived at
the previous night.

Sir, in most of the booths with weapons-aided men enter the polling booths and the officers will tremble and wonder
what they could do. They will snatch the ballot papers; they will put the stamp. The signatures will also be put. This
is going on. Everybody knows that this is going on in many parts, particularly, in the State of Bihar.

Sir, | am really happy when Dr. Raghuvans Prasad Singh has brought forward this Bill to eradicate this abominable
practice of booth capturing and pernicious practice of forfeiting the basic right to exercise the franchise.

There are many stages in these malpractices. First of all, | am told, right from completion of the voters' list up to
counting, at every stage, malpractices take place. Many people will not find their names in the voters' lists. | am told
that that depends upon the whims and fancies of the party in power. But that is happening. We understand it from
the newspapers. We understand it also from the people who have gone to other States from Bihar and worked
there. When the IAS officers come back, we ask them and they say, it is very easy. Private armies are there. They
will decide. The private armies will march upon, trample upon and then the people will be afraid at the sight of the
private armies. So, election is totally farce, nothing but farce. Such elections are taking place.

Therefore, it is high time we discuss the electoral reforms. There have been many Commissions but only if we
ensure fair and free elections, the prestige of democracy will be enhanced and the real democracy will exist.

Dr. Raghuvansh Prasad Singh was telling about Abraham Lincoln. Yes, he said: "Government is of the people, for
the people, by the people" - the cemetery of Gettisberg, the graveyard of Gettisberg. When he started four score
and seven years ago, he finished his speech with these words — "The Government is of the people, for the people,
by the people". But here, at times the Government puts up the people in the elections. People are kept far away



from the electoral scene and the votes are purchased, people are purchased. This is not democracy. Therefore,
unless we touch our hearts, unless we touch our conscience, what could be done? Is it possible just by deploying
the paramilitary forces? Not at all. According to my limited knowledge, that would not help because the same
apparatus will be bought. By whom will the paramilitary forces be dictated? They select the sensitive booths, then
they select the very sensitive booths and then they say that these are the normal booths. How are these booths
selected? They are selected by the party in power, whichever party it may be. Those who hold the reins of power,
they decide with the help of democracy that these are the sensitive booths. | understand that at times the normal
booths are declared sensitive booths and very sensitive booths, and then the paramilitary forces are asked to go to
those places. They are not sent to those places where they are really needed. | am told, they will inform the
Election Commission that such and such are the turbulent areas, such and such are the trouble spots and such and
such are the sensitive booths and, therefore, at those places, the Central Reserve Police Force has to be deployed.
But at the last minute, proper arrangement for vehicles will not be made and hence they will not be able to reach
those places. These things are happening. | was told that in Hajipur constituency from where Shri Ram Vilas
Paswan had contested, the local DSP was arrested by the Central Reserve Police Force in the booth. If | am wrong,
| should be corrected. That DSP was arrested because he was helping in the capturing of that particular booth.
Therefore, at times, the very same police officers and officials work hand in glove with the goondas. How are these
officials selected? Shri Priya Ranjan Dasmunsi is not here and some of the comrades also are not here. In the
absence of adversaries, we should not attack. That is my policy. That will not be an honest war. Therefore, | do not
want to name any political party and | do not want to give the name of the State. But | understand that when the
officials are selected for a polling booth, they are selected from a particular Government organisation which is loyal
to the ruling party. From that organisation the employees are selected and put on this work. Therefore, they work
hand in glove with the goons and the local party functionaries. It is very easy to do so. So, before these people go
to the polling booth, they decide the verdict. So, this | told about the polling booths.

Now, what happens at the counting centres? At the counting centres, even the candidates are not allowed to enter
the counting place and there also the same officials, with the help of police officials, connive with the goons sitting
there.

They decide the result of the counting. All these malpractices should be eradicated from the system. When you say
about the paramilitary forces, it is a good suggestion. But when the paramilitary forces are brought there, under
whose control will they work?

| am committed to the concept of federalism because only through the concept of federalism the unity of this country
could survive. Today Dr. Raghuvansh Prasad Singh's Party may be ruling the State; but tomorrow some other Party
may come. But in the domain of the States, the Union Government should not trample upon. That is very important.
In a case when the State Government is ruled by a particular political party and there is a different political party or
political alliance ruling at the Centre, if the ruling alliance at the Centre decide to dictate as to what type of elections
should be there in that particular State, then they could deploy the paramilitary forces even without the consent of
the State, and the Election Commission plays a role. But even then the paramilitary forces and the CRPF will be
under the very control of the ruling Government of the State. We have to take into consideration these things.

Therefore, it is high time to eradicate this evil practice. We have to put our heads together and all the political
parties should think about it. Free and fair election should be there.

Photo identity cards have been introduced. To some extent it will help to eradicate bogus voting. Even then, the
electronic voting machine is there. There are some experts for bogus voting and it will be very easy for them.
Instead of sending 100 people to put 100 bogus votes, two or three persons could operate the electronic voting
machine and they could put 100 bogus votes. That is very easy. Whenever some innovative devices are brought,
the mischief-makers will utilise the innovative measures to their benefit. This happens always in the system.

Therefore, it is high time to eradicate this evil practice of booth capturing. All the political parties should make a firm
commitment towards democracy and the people should be allowed to exercise their franchise.

In the beginning of my speech | said that mostly more than 50 per cent of the voters do not go to the polling booths
- particularly the educated people. The so-called white-collared educated people, who are branded as great
thinkers, who will read the editorial columns and who will preach sermons about politicians that all politicians are
wrong and these politicians have spoiled the country etc. do not go to the polling booths. We are branded as a
class.

Of course, | belong to a political party. For more than 37 years, from student days, | have spent in political life. |
have undergone imprisonment for 23 times. During the MISA days | have undergone detention for more than a year.
It is very easy to brand all the politicians that they are all crooks and they do not care for the country etc. But these
people who pass the judgement do not even vote. When | travel in air, | used to listen to these big people who give



sermons and lectures about the politicians and M.Ps. that : "Oh! All these M.Ps. are bad". These people do not go
to the polling booths. Their votes are not forfeited. They do not go to the polling booths because they are very
intellectual giants. They do not exercise even their franchise. But they are used to giving lectures of politicians and
of society.

But the breadwinner of the family, with glow of sweat on his head, goes to the polling booth in the early morning
and stands in the queue. He decides about the country. Hats off to him. | salute him. | salute the persons who go to
the polling booths and who stand in the queue — particularly the poor and downtrodden who go with the conscience
and conscious of their rights. They know their right and the value and validity of their franchise and the ballot paper.

Therefore, Sir, | have introduced a Bill. It is there in the list. There should be compulsory voting. Unless there is a
justifiable reason for not voting, they should be penalised. If they do not go to the polling booth, if they do not
exercise their franchise and there is no justifiable ground or reason for not exercising their right to go to the polling
booth, they should be penalised in some way, in the form of forfeiting their ration cards and they should not get any
benefit from the Government. | have introduced a Bill just for loud thinking and discussion because mostly people
do not go to the polling booth. They should exercise their right and vote for whatever party they believe in. Then
only, the democracy can flourish, the will of the people could be represented, the will of the people will be reflected.
We could think over. In certain constituencies, there is no adequate percentage of people voting. We could fix a
minimum percentage. Therefore, in France, they have got a different system and since the time at our disposal is
short, | do not want to narrate the system prevailing there. In some constituencies, the percentage of people voting
is very small. We should think about this. If it is made compulsory, | think, things will definitely improve and the will
of the people could be reflected. Sir, most of the MPs we get now are polled 10, 12 or 18 per cent of the total votes
of the constituency. As far as | am concerned, in the 1998 elections as well as in the 1999 elections, | have been
polled more than 50 per cent of the total votes of my constituency. Otherwise, | will also feel guilty. On the other
hand, we are discussing this Bill because people belonging to the weaker sections, the poor people are totally
prevented from exercising their right to franchise. It is very bad and such things are not known to the outside world
much.

Anyhow, we have to call a spade a spade. We have a functioning and a really successful democracy. democracy is
there in many other countries also, but at the same time, these malpractices should be removed. | do not want to go
into the area of criminalisation of politics, which he was telling about. These malpractices, these evil practices,
these abominable practices should be totally curbed. Therefore, it is high-time that the Government should consider
in what manner the spirit and the message of the Bill moved by Dr. Raghuvansh Prasad Singh could be
implemented by the Government.

| appreciate and congratulate Dr. Raghuvansh Prasad Singh. | express my thanks to you, Sir, for giving me this
opportunity to take precious time of this House.
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hon. Members who want to participate in the debate, then the hon. Minister has to intervene and the Mover of the
Motion has to reply. Therefore, if the House agrees, we may extend the time allotted to this subject by one hour.

SEVERAL HON. MEMBERS: Yes.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Sir, we want you to extend the time allotted for discussing this subject, which can be
continued later and not today, by one hour.

SHRI VAIKO : Sir, two hours have already been allotted for this subject and if you are only extending the time
allotted to discuss this subject by one hour; then | will get the chance, at least, next time, to move the next Bill,
which is in my name.
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The Lok Sabha then adjourned till Eleven of the Clock
on Monday, April 24, 2000/Vaisakha 4, 1922 (Saka)



